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Heard Mr. A . 7khmed, learned 

counsel for the applicant and also 

Mr. A.K. ChaudhUri, learned 7kddl. 

C.G.S.C. for the respondents. 
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09.08.2004 	Mr .A.K.Chaudhurj, learned Addi. 
A ( 	 . 	 dGIS.C. prays for four ,  weeks time tc 
Jt-O'v" 	P' 	 file written statement. 

Prayer granted. List on 9.9.2004 
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9.9.2004 presrnt: The Hon'ble Mr.Justce R.K. 
.. - 
	

., 	 Batta, ViceChairman 

	

.••.• 	 The Hon ble Mr1<.vprah1adan, 
---y 	 Member (A). 

	

U 	 Mr.A.med, learned counsel for the 

	

- 	 appllcat, was present. 

Mr .A .K .Chaudhuri, learned Addi .0 .G. 

S.C.has placed. before us letter dated  

6.9.2004 of Superinteriding '&igineer, 

Civil stating therein that the matter 
is underX active consideration of the 

department. Mr.Chaudhuri seeks four 

	

, k.b 	 weeks time to sort out the matter at 

the department level. 

9 	 . 	 Stand or for four weeks. List on 
7.10.2004. 
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24.12.2004 	Heard learned csunsel for the 
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Court, kept in separate shet5. 
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in terms of the •rder. NS cSStS. 
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ships wisp to se the fair copy of the 

4 Whether the judqment is to be cirat to the ohr benches ? 

Judgrteflt delivered by Honble Xdrninistrative Member. 

19-~ 



CENTRAL ADMINISTRATIVE TRIBUNAL t  GUJAHATI BEH.. 

Original Application No.121 of 2004. 

Date of Order: This, the 24th Day of December, 2004. 

THE HON 'BLE SHIU I(.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

Shri Alek Kumar Sarkar 
5/0 Late Bhupendra Nath Sarkar 
Assistant Surveyer e Wcrks (Civil) 
Office of the Superintending Engineer 
Civil Construction Wing 
All India Radio, Ganeshguri Chariali 
Dr.RKakatj Building, let Floor 
pest O±fice-Dispur, Guwahati - 6. 

By Advocate Mr. Ad.tl Ahmed. 

- Versus - 

(Civil) 

. . . . Applicant. 

The Union of India 
Represented by the Secretary 
to the Government of Idtia 
Ministry of Information and Broadcasting 
New Delhi-i. 

The Chief Executive Officer 
prasar Sharati 
Broadcasting Corporation of Ind.a 
Doordarshan Rhawan 
Copernicus Marg, Mandi House 
New Delhi I. 

The Director General 
prasar Bharati (Broadcasting Corporation of 
India, Civil Censtructi.ri Wirg 
All India Radio, G.vàrnment of Znd'ja 
New Delhi - 1. 

The Chief £ngineer Civil 
Construction Wing, Al]. India Radio 
Suchar*a Ehawan, 6th Floor 
C.G.O. Complex 
New Delhi - 110 003. 

50 The &iperintend.ing Engineer (Civil) 
Civil Conatnctjor. Wing 
All, India Radio, Ganesh guri Chariali 
Dr.R.Kakatj. Building, 1st Fe.r 
Post Office:- Dispur 
Guwahati - 6. 

By r. A.K.Cboudhurj, 

. . Respondents. 

2 E (OR)4) 

PRABLADAN, 1(V., MEMBER(A): 

I have heard Mr.a,guned, learned counsel for the 

applicant as well as Mr.A.K.Chaudjuj, learned Addl.C.G.S.c. 

for the respondents. 

The applicant has filed this application praying for 

grant of Assred Career Progression (AC). According t. him, 

Contd./2 
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he is entitled to grant of ACP. 

3 	The respondents in their written statement at para 

4.7 stated that Government had agreed to grant the financial 

i.ipgradatien under the ACP to all eligible Assiotant Engineers 

and they are in the process of taking a decision in the matter. 

For better understanding para4.7 of the written statement 

is reproduced below:- 

With regard to. the statement made in 
Paragraph 4.7 of the application, the 
respondents beg to state that en the 
advice of the M1nstry, the matter 
regarding grant. of ACP t. ASStt .Engineers 
had to be kept pending till the grant of 
higher scale of Rs.7000 to Rs.12000/.1, 

* 	 granted by prasar Bharati to AEs, instead 
of the pay scale of .6500 to RS.10500/_ 
granted by Pay Commission to AEs, was 
resolved. Subsequentiy, this matter had 
to be further kept pending till the 

• 	. 	settlement of various court cases filed / 	. 	by- Diesel Technicians/pregrwnrne staff 
• 	 Association, demanding higher pay Scale 

• 	 at. par with the upgraded pay scales granted 
to certain cadres by prasar Rharati, as 
mentioned above. Thus, because èf the 
reasons as explained above,, the applicant 
aw well as othersimilarly placed employees, 
could not be granted the ACP beneUt as 
prayed for in the O.A. The clarif'i.catjon 
was necessary as the AEs have already 
been granted upgraded revised scale w.e.f. 
11-1-96. However,  the matter has nO*z been 
resolved in consultation with the DCP&T 
and the Govt. has agreed to grant the 
financial upgradaticn undei the ACP to 
all eligible Asstt.Engineers including the 
applicant. The case of all the eligible 
AEs for grant of pay scale of Rs.1O, 000-
Rs.15,000/- are being processed as per the 
provisions of AUP Schemeand the instructions 
of the Govt." 

4. 	Considering the above decisIon of the respondents the 

application Can be disposed of by giving directions to the 

respondents to take a decision in the matter in Jdw light of 

paragraph 4.7 of theIr written statement within a period of 

six months from...the receipt of this order. The O. stands 

disposed of in aforesaid terms with no order as to costs. 

Compliance will be filed by the respondents after four rnnths 

of receipt of this order.  

( K.V4PRAJ{LADAN ) 
ADMINIST1AT IVE MEI'IBER 

.bb 
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18 M?O' 
IN THE CENTRAL ADMLNISTRATWE TRIBUNhL, 

GUWAHATI BENCH GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMLMSTRATIVE TRI&JNAL ACT 1985) 	 . 

	

ORIGINAL APPLICATION NO 	OF 2004. 

	

BETWEEN 	S  

Shii Alok Kumar Sarlmr  

Apphcant 

-Versus- 

The lJmon of India& Others 

LIST OF DATES AND SYNOPSIS 

Annexure-A is the photocopy of extract of Seniority list of 

Assistant Engineers (Civil) in Civil Construction Wing in All 

India Radio as on 01-06-1998. 

Annexure-B is the photocopy of ACP Scheme vide Office 

Memorandum dated 09 "  August 1998. 

Annexure-C & D are the photocopies of such financial up 

gradation orders under ACP Scheme issued by the instant' 

Respondents in case of Junior Engineers (Civil). 

Anncxure-E is the photocopy of the Order No.A-3201318/97-

CW11299 dated 30th  Januaxy 1997. 

Annexure-F is the photocopy of representation dated 4-12-2003 
filed by the applicant 

This Original Application is made for non-implementation of 

Assured Career Progression (ACP) Scheme issued by the Govt. of iiQia 

vide Office Memorandum dated 09-08-1999 by the Respondents to 

applicant. The applicant is working as Assistant Surveyor of im 

p. 

'S.-- 

1 
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(Civil), Office of the Superintending Engineer (Civil), Civil Construction 

Wing, All India Radio, Guwabati. He has already completed 30 years 

service under the Respondents. As such he is entitled for two financial 

pay scale up gradation under the ACP Scheme but the Respondents have 

been denying the benefit to the applicant. Hence he has filed this 

Original Application before this Honble Tribunal praying a direction to 

the Respondents for his next higher grade pay scale i.e. @ Rupees 

I 0,00O-35-1 5,200/-. 
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IN THE CENTRAL ADMINISTRATIVE TRiBUNAL, 	- 

GUWAHATI BENCH, GUWAIIATL 
Ir  

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. Z OF 2004. 

11,134 

Shri Alok Kumar Sarkar 

Son of. Late Bhupendra Nath Sarkar 

Assistant Surveyor of Works (Civil) 

Office of the Superintending Engineer (Civil) 

Civil Constnuction. 

All India Radio, Ganesbguri Chariali, 

Dr it Kakati Building, l&Floor,  

Post Offlce-Dispur, Guwabati-6. 

Applicant 

The Union of India repreiented by the Secretary 

to the Government of India, Ministty of 

Information and Broadcasting, New Delhi-I. 

The Chief Executive Officer, 

PrasarBbarati, 

Broadcasting Corporation of India, 

Doordarshan Bhawan. 

/ Copernicus Marg, Mandi House, 

New Delhi-I. 

The Director General, 

Prasar Bharat (Broadcasting Corporation of 

India, Civil Construction Wing, All India Radio, 

Government of India, New Delhi-I. 

Ii 
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) c 
The Chief Engineer-i Civil 

Construction Wing, All India Radio 

Suchana Bhawan, 6th  Floor,  

C.G.O. Complex, 

New Delhi-I 10003. 

The Superintending Engineer (Civil) 

Civil Construction Wing, 

All India Radio, Ganeshgun Chaziali, 

Dr.RKakati Building, jg  Floor, 

Post Office-Dispur, Guwabati-6. 

Respondents 

DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WIUCH THE APPLICATION IS MADE: 

The Application is made for non-implementation of Assured 

Career Progression (ACP) Scheme to the applicant by the Respondents 

and also praying for a direction from this Hon'blë Tzibunal to the 

Respondents for grant of higher pay scale to the applicant as per the 

above, mentioned Assured Career Progression (ACP) Scheme issued by 

the Government of India. Ministiy of Personnel, Public Grievances and 

Pensions (Department of Personal and Training). / 

J1JRISDICION OF THE TRIBUNAL 

The applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 

of the Administrative Tribunal Act 1985. 

c1 
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FACTS OF TILE CASE: 

Facts of the case in brief are given below: 

4.1) NThat your humble applicant is a citizen of India and as such he 

is entitled to all rights and privileges guaranteed under the Constitution 

of India. 

4.2) That your applicant begs to state that he was appointed as Junior 

Engineer under the Respondents on .13-034974 and he was posted at 

Udaur, Rajasthan. He was promoted to the post of Assistant Engineer 

on 25-11-1983. The Seniority list of Assistant. Engineers (Civil) in 

Civil Construction Wing in All India Radio as on 01-06-1998 the 

applicant's position is in Serial No.18. Now your applicant is posted as 

Assistant Suiveyorof Wodcs under the office of the Respondent No.5. 

Annexure-A is the photocopy of extract of Seniority list of 

Assistant Engineers (Civil) in Civil Construction Wing in All 

India Radio as on 01-06-1998. 

4.3) That your applicant begs to state that the Fifth Central Pay 

Commission recommended interalia for an Assured Career Progression 

(ACP) Scheme asa "Safety net" for those Central Government Civilian 

employees who are stagnated due to lack of a equate promotional 

avenues. Pursuant to the recommendation of the CPC, the Govt of 

India, vide its Office Memorandum No.35034/1/97-Estt (D) dated 09-

08-1999 issued by the Department of Personal and Training (DOPT) 

• launched an ACP Scheme with certain modifications for the. Central 

Gowmment Civilian employees to mitigate hardships in cases of acute 

or in an.isolated post.. As.per the said ACP Scheme the Group "B", "C" 

and "D" employees are entitled to be granted to financial up gradations 

on completion of 12 years and 24 years of regular service irrespective 

of availability of posts/vacancies. The detailed Scheme and the 

conditions thereto have been circulated by the DOPT vide its said O.M. 

dated 09-08-1999. 

2 /J:&oJPJJ\l 
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Amiexure-B is the photocopy of ACP Scheme vide Office 

Memorandum dated 09th  August 1998. 

4.4) That your applicant begs to state that your applicant had already 

completed 30(rhirty) years of service under the Respondents. As such 

he is entitled for two financial up gradations on completion of 12 years 

and 24 years of regular service irrespective of availability of 

Posts/Vacancies. The applicant has only got one promotion i.e. lunior 

Engineer to Assist'ant'Engineer on 25-11-1983. He is over àie for next 

financial up gradation to next higher post i.e. the post of Executive 

Engineer in the pay scale of Rupees 10,000-325-152001- but till now 

the Respondents has not taking any steps for financial up gradation of 

the applicant. Hence finding no other alternative your applicant is 

compelled to approach this Hon'ble Tribunal for seeking justice in this 

matter. 

4.5) That your applicant begs to state that under the Assured Career 

Progression (ACP) Scheme para 7 under the "Condition for grant of 

beneflts under ACP Scheme" which provides that- 

• 	"7 Financial up gradation under the Scheme shall be given to 

the next higher grade in accordance with the existing hierarchy in a 

cadre/category/of posts without creating new posts for the purpose. 

However, in case of isolated posts, in the absence of defined 

hierarchical grade, financial up gradation shall be given by the 

Ministers/Departments concerned in the immediately next higher 

(Standard/Common) pay scales...." 

4.6) That your applicant, begs to state that Junior Engineers(Civil) 

Civil Constniction Wing, All India Radio, who has completed 12 years 

of service without any promotion is granted financial up gradation 

• under the ACP Scheme in the pay scale of Rupees 7,500-12000/- with 

effect from 09-08-1998. 

Amie,wre-C & D are the photocopies of such financial up 

gradation orders under ACP Scheme issued by the instant Respondents 

in case of Junior Engineers (Civil). 

: 

5, 	

• 	

4 	 •• 	• 	
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4.7) That your applicant begs to state that some of the Assistant 

Engineer (Civil) has already been promoted to the post of Executive 

Engineer on 30th January 1997 vide order No.A-32013/8/97-CW1J299. 

The applicant has already submitted a representation dated 4-12-2003 

requesting him for grant of ACP Scheme in favour of the applicant. But 
ti11 now. the Respondents had not taken any steps in this matter. As such 

the Respondents have adopted a discriminatory attitude towards the 

applicant It is fit case for the Hon'ble Tribunal to interfere with and to 
protect the iights and interests of the applicant directing the 
Respondents to grant of higher pay grade scale Rupees 10,000-375-
15,200/-. 

Annexure-E is the photocopy of the order No.A-32013/8/97- 
i CWI!b99 datea 0 th january 1997. 

'Annexure-F is the photocopy of representation dated 4-12-2003 

submitted by the applicant before the Respondent No.4. 

4.8) That your applicant, begs to state that due to non-consideration 

of his case, for grant of higher pay scale of Rupees 10,000-3Z5-15,2001-

he is suffering from heavy financial loss. As such the action of the 

Respondents are arbitrary, unjust, unfair, illegal, discriminatory and 

violative of the principle of natural justice and doctrine of equality. 

• 	4.9) That your applicant begs to state that the cause of action arises 

each and every day, every month for non-fixation of appropriate pay 

scale in favour of the applicant. As such the case of the applicant is 

well within the period of limitation prescribed under section 21 of the 

Administrative Tribunal Act 1985. 

4.10) That  your applicant submits that the Respondents have acted 

with a mala-fide intention 'only to deprive the application from 'his 
legitimate right. 

4.11) That your applicant submits that the action of the Respondents 
is highly illegal, improper, and whimsical and also against the fair play 
of Administrative justice. 

4.12) That your application submits that the Respondents have 
violated the fundamental rights of the applicant. 
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4.13) That this application is ffledbonaflde and for the interest of 

justice. 

	

'5) 
	

GROuNDS FOR RELIEF WITH LEGAL PROVISION: 

51) For that, due to the above reasons narrated in detail theaction of 

the Respondents is in prima facie illegal, mala fide, arbilraiy 

and without jurisdictioa 

5.2) For that, the applicant acquired valuable tights for financial up 

gradation under the ACP Scheme since they completed the 

required years of regular service as envisaged under the 
Scheme. 

5.3) For that, the applicant is entitled for higher-grade pay scale of 

- Rupees 10,000-35-15,200/- as per ACP Scheme issued by the 

Govi of India (DON). Hence the Respondents cannot deny th e  

same benefit to the applicant without any cause or causes. 

5.4). Forthat,theactionoftherespondentsisarbitraiy,mala-fideand 

discriminatozy with an ill motive. 

5.5) For that the Respondents have violated the Article 14,16 & 21 

of the Fundamental tights guaranteed under the Constitution of 

India. 

5;6) For that, the Junior Engineers (Civil), who is working under the 

	

• 	 fiim' minitnr hngnlrvaAu eiiurAn thp 	 tliii 	 1o1if, 
WbaJ t V '.SS %.1S.1 A IAA#*O %.PL&L LSA A.'OjflnSAa4to 

are not giving the same reliefs to the instant applicant. As such, 

the actions of the Respondents are bad inthe eye of law and 

also not maintainable in fact 

53) For that due to non-consideration of his higher grade pay scale 

the applicant is suffering from great financial loss and also 

mental anxiety due to neglected attitude of the Respondents. 

a 

--- - ---- 	 - 	 .---- 	 .- 	 - 	 1 
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The applicant craves leave of this Hon'ble Tribunal 

advance thither grounds the time of hearing of this instant 

applicatiom 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of 

this Hon'ble Tribunal under Section 19 of the Administrative 

Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PE1DING IN ANY 

OTHER COURT: 

That the applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter 

of the instant application before any other court, authority, nor 

any such application, writ petition of suit is pending before any 

of them. 

RELIEF SOUGHT FOR: 

.4] 

•7) 

8) 

Under the facts and circumstances stated 

above the applicant most respectfully prayed that 

Your Lordship may be pleased to admit this 

application, call for the records of the case, issue 

notices to the Respondents as to why the relief 

and relieves sought for the applicant. may not be 

granted and, after hearing the parties may be 

pleased to direct the Respondents to give the 

following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to give next higher pay scale to the 

applicant @ Rupees 10,000 -3945,200/-  as per AC? 

Scheme issued by the Govt. of India (DON)'. 

7
J 
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8.2) To Pass any other relief or relieves to wbich the 

applicant may be entitled and as may be deem fit and 

proper by the Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage applicant does not seek any interim relief 

but if the Hon'ble Tribunal may deem fit and proper may pass 

any order/orders. 

Application is filed through Advocate. 

PartIculars of I.P.O: 

I.P.O. No. •) 	O 

Date of Issue C. 5, ZOO C1 

Issuedfrom 	 cY 
Payable at 

LIST OF ENCLOSURES: 

Asstatcdabovc. 

Verification..... 
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VERIFICATION 

I, Shri Alok Kumar Sarkar, r 	 Son of Late l3hupendra 

Nath Sarkar, Assistant Surveyor of Works (Civil), Office of the Superintending. 

Engineer (Civil), Civil Constxuction Wing, All India Radio, Ganeshguri 

Chariali, DritKakati Building, l Floor, Post Office-Dispur, (3uwahati-6 do. 

hereby solemnly verilr that the statements made in parágmph nos. 
(., 	ç• 9 -'----- 	are true to my knowledge, those iriade in 

paragraph nos. £. C. 	 G "7 — 
are being matters of records are true to my infonnation derived there from 

which I believe to be true and those made in paragraph 5 are true to my legal 

advice and rests are my humble submissions before this I{on'ble Tribunal. I 

have not suppressed any material facts. 

And I sign this verification on this the I,,ty of t47 2004 

at Guwahati. 
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4 	: 	:Draft, 	t iu the cadre of AEP in the CCW, AIR drawn as on 01.6.93 is sent herewith for further tu]tioi w1ong the concezied officers of the HQs/Ci 	visional ai4 Sub-Djvjgj0jl Offl 	so that dispnn es/Conction ifany, in the list ou1d,besiigested by 

	

I 	
I 

	

CI 	 • 	 .. 

2. 	The seniony h2t has been drawn in  accordance with the old Recruitment Rules/New Recmitinen Rules an~ ; DP&T 0.MNo 350 14/2180-Estt.(p) dat&J 7th Feb 1986 o tii& serlonot)-. 	: 	• 	 ...,, 

on 
A 

I coiresponñen shoild b znad8 indiutting the nployeeeocje atqo, for data entiy in th  COmpUter 	 I 	

C 
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(AJSa) 
Engineer Offici-I to CE-I 

End: Above: 	:.•': 	.H 	
:: 	 - 

cori to 
- 	 I 	 - 

,  :

£ 	

1 	
)C 	 'D;UISE(Ct. 	D&hilSE(C), MUmbUGrS 	 ta/SE(C>.fl, Ca1cu Ar nce'sary art A • 	 fi 	4 4 

All EE(, W, 	
, 4ik/3W(P&M)/sW(V1fEE( )/aO -J/E 0-nj C 	for ne'2e3axy acticzi 	 I 	 I 	

I 

1j1 	 All the A(C) 9/ 6 SW(C\F. 1 s bepovidcd w'th the semonty lmt sothst depancaes /coxrectioiis ifanv, in the hscou 	cirted out by them by the stipulated time ., 	
.': 	 • 	 : 	. 	. 	.. 	 •:. 	 . 	
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IN CIVIL CONSTRUCTiON WING : ALL INOIA RADIO 

DIR 
OF  _F REMAM 

upsv 	On 
WCLMT 	

7R 
1 	OO21 	 . 	11.448 .. 	8 ' 	1980 	.- DIPOm. •. 	O32O 	Ocutta 	• .- SC 	Promotes . Mh0C EE(C) . . 

;c) C0029 gp.Mm,da1 7 .- 	25.5 47 	L 	 1980 	DipIO1U 	1LIO SO Si1ir 	 SC 	Promot 	M4oc EE(C) 

\L C003T LLMa1 	 15 8.51 	$ 	1981 	DiplOma .. 3L8.81 N.Dei 	Neither 	Pmmotce Ad-hoc FE(C) 

4 C0039 Rigbihir Smgh .5.7.47 	 1981 	ThPt0 	1 2.82 	N Dthi 	 Sc 	Promotee MbOC Et(C) 

p4 	 )4 	COlDS SijwBTa 	- 	- 	4.361 	1 	1983 	B.TecII. -,• 29 1 86 	NDe*n 	Neither 	fl/B. 	_ 

- 6 COO4 ' M.BA.Khen 	 Is 1151 	1 	1982-wi * Dtplowa 	74 82 	Che 	 -do- 	Promot 	M-bocEE(C) 

- 	 7.- C0052 g.vccrmvn1u . r- 	' 106.49 	$ 	1982 	DO1103O5S2 Ch 	 dO 	Promotee--- Ad.bocEE(C) - 

8. C0045 P LDab2r 	- ° 01 49 . ' 	 19S2 : -Diploma 	15 03 82 Muu 	- 	-do - ProaioeC -do- 

r 	 9 •  CQO47 PB Ndh:- 	: 	 03 0749 	11 	1982 	- -do 	1703 82 Nfleu 	 -do- 	Promoee Ad-IWCEEC 

9i C0054 Aôeshsnig* 	 09 03 53 . 01 	'. 1982 	. -do- 	11.11.82. BBSL. 	-do- 	Promotcc 

, 

IL COOT U.N.P1Bg11(Jc I '  ' 	- 	13 104S 	': 03 	' 1982?::  .; .kio- . s. 	Z*1pur 	-ck- 	Proniotce 	 , 

 M. C0056 M.A.Wa1 	 20 05 82 	04 - 	1982 	Degic , 29,11 82 BnIore 	- -do- 	Promote 

- 	 13.  CO 

	

T4a "4 	07 (16A9 - - 01 	- 1983. 	..Dtplmuft 	fl-la 83 	CIiei . 	-do- 	, Procriotee 

- 14 CQ069' 	.G'ôcwat7 	 201049 	. 04 	Y983- 	., 12.1283 Cofrore 	-do- 	poinotee - 

- 	15 C0071 S A.Umneed 	 - 20.10.53 	0 	- 1983 	..do.. - 	15.02 84 Rytbad 	, ... 	- Proxnote 

- 	.j"16. ¼ C0070 'M.VJ'N1t@'ii '' 	 1103 51 ', 	 06 	I9S3 	ç-  -do. 	'46.12 3 	 -do- 	Promot 

17 C0068 A.Ch,a(1yayI 	14 01 49-,.- 	0 	198 	-do- 	07.12,83'.. Ca1a 	- -do- 	Proamtee 

C0066 - 	 - - 	08.01.52 c - -. 09 	.. 1983. 	. -do- 	25 183- DIri '- 	-do- 	Promotee 

- 19 C0062 3X3wis1!yc 	 3005 30 	10 	1983 	- 	 C3 Mt&.i 	- -do- 	Promotee 

- 	20. C0065 BipI K-VP-' ? 	' 011248 	1983 	..' 	 -do- 	PrOfl2otee 

2k-  C0076 VII Vii 	..- 	- 	03 03.32 	12 	1983 	- 	- .i. i 84 TVM 	 -do- , , Promotee 

- 	22. . C0058 T .Kspoort r ' 	2002.4* - 	3 	.. 1983 	&do-. 	07.1083 ShiIkx'g -. 	- SC 	Promotce 

23. COOfl MN.Sä* 	 12.07 4, ø 	14 - 	19834 	4o- 	 Ouwi 	6 SC 	Promotee 

t.24 	 01 1048 	- 01 	19843, ado- 	,.13 07.84 C1ct. 	Neither..- 	Promotce 

2 23. C0080 	Vpaiva- -.. 	05 O3.5OL - 	 20.0984.. 	 ,- / -do- 	- Promotee 

2& - C0075 D1iar 5i 	 12.08.51 	04 	1984 	_..-de. 	O5 0784 Alláthad 	SC 	Prouioe 

C0093 A.Z.Re 	- 	- 	04.0649.- 	01 	198Sf 	do- 	14.0583 U$erthed 	Neither 	Pronwtce1 

C0092 !e1uob Skif 	- 12.0850 	02 	1985. 	- : do- , - 09.0585 P 	 -do 	omotee 

C0104 S.Lb*- ' 	28.10.49 	03 	198&- ... do- . 22.1185,. NJu 	- -do. 	Promotce 

C006 TPLCI'ail -' 	- 	010348 	4 	1985 - 	-do- 	30.0485 Sil 	 Neither 	- ProIaotDC 

	

c0090 a1.Aai • 	 09 01.49 	05 - 	1983 	- Dip1ouE 30.0483- StIi1 	-do- 	Promotee 

t 	 - 	- 	 - 	- 	 - 	 • 	- 	C - 	- 	 7 	I 	 - 
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of IiidJ /
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of rcrnau0,,.Jubjjc Oievc nnd 
X'cljorjc of l'o 	aiid TIaIzIthg) 

/ 	

North 

( 

E .SUR 	
REER PROES5IQN SCHp FOR E CEN 	GQVERNM1V 	- 

EMPLOYEES 
Ccnj 

Pay CommJssjo in IL9
Report li& nnde CC1 

•?ured Catc 	
ctsion (ACP) Sc 	

for the Cej QOven 	rn e civili an The ACP 	
aceds to be vlevvcd as a 

:31,1fl 
Ofipj0 ta8j 	

id 'd.5Ip fac by the 
employees due to lack 

	

avcnu 	Accordiny, acr 	eful 	n1dcij011 it as 	decjd 

•.: 	
to 11I1rbUCe th ACP ScbenJc.fl dd by the 

1iflJr CcnaJ Pay
ed  

: thdic 	bcreu1. 

2.  
11 	

of Omup 'A 	Servj 	
ccbJjcozIT. 	

finaclai 

Upgdj0 	

th Seme  I being pmped for the rc 011  that 
Pm:notton in thcr 	must 

be 	
it 	

been dcckled tiI tbc siji be n bnrfiig ui 
	

the AC? Sbeni for 

Gwu 'A' Ccnt 	
ezoiCflNoT 	

Cad ConiJing AutIiorfflc5 hr tlio& 

SC 

Wouf, however, cOndu to inprny the Promotion 
PIO2pcs in °rnnisat1oaVdz on 

way of og 	
tioijjd Btudy, drc fevicv, 	

as per PFcThed 
GRo

AND 'D' JERVIC 
FO AD SOr 

3.1 	Wi0 In resp 	f tht50 CfltCGOTICS 

also 

pmLno,l01 	coj 	to be duly cflcd, It Is 

PtO;c to adopt th A 	Sche11 In a mod1cd (ofl1 to iWgai Iidhip 	cases of flCUt 

cithcr in a cadre o in r 11atd pest. Kccpin in view l rejevaj facto, it has, 

11erøforcb 	dcci led (0 grant 	

by the Filth 

Pay CO];j0J1 
and a(  in a)rdi 	with the Agreed 

Scttl neat d&tcd Scptcmbcr 11, 
1997 (in reiao 	to Group 

'C' and 'D' empioyc) entcicd 
into with1 tim St 	Side of the 

VaUonaj Cnj QcM)J 	der thc A 	ScIicr 	
Co Group 'fl', 'C' and 'D' crnployccs on 

Omplction 	and 	
(jcct to 	no.4 i 	

of regular StCC 

CSPcctivcly. 	oJated 	Owup IA', 	'C' and 'D' cntc 	v'Zücji have no 

rornotjon 	flVCnu 	s1ii 	o (jUy for Sinijjar bencfi5 ofl (be pattc 	d1Cd above. 

:cdai 	
tcgrjc Of cwnoy 	such 	

cau cmp1oycc (1flCJuWg U0 with tcmp r  
atus), ad-hoe and 

COBCL employ 	:'iall not qualify for bcucfl(3 under 
the n(ored ScJ2cine. 

of flnan 	upgredUot 	, 	Scl 	5I1I 11OW\' 	be ;u[jcct tu (lie 

anclit: 	WCfl(jOiId 

2/- 
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3.2 	'Rcyulur 5rvIcr.' ix the purpoo of ibo AC? Scheme &ltaIt be Iritcrprctcd to mean the 
chIiblhltycrvice counted for xcguir prdinotion In Ictins of ieicvaut itccrultzricntlScrvlce Rules. 

Introduction of the ACI' ScJ)ctfle should, however, In no case nlTecL the jiorrnal (regular) 
promotionaL avenues tva1habie on the basis of vacancits. Attempts; :zeedcd to I pwyn promotion 
lUPcC(n III oreui5nUoJl8fcdxc, 111 fun:tlonAI grounds by wty of o rgnnInntliial t.(udy, cadre 
rcvkw, etc as per pLcSelfbcd tiornis should not be given up on iho gruttd tit (lie Ad' Scheme 
kM been introduced. 

Vacancy based regular promotions, as distinct from fin uciaL upradatlo 1n under tIC AC? 

Scheme, shall continue to be rcutcd oiler due screening by a regular Dcpartrricntal Promotion 
Cotnruitt.cc as per relevant rpinsJguidclines 

 

6.1 	'A depattincrital ScreciLbi3 COmiuitico 6ball be constituted for tho'purpvc of proccSSIflg 
the cacs for grant of bcnoflt'undcr the IkCP Scheme. 	 I  

6.2 	The 	 of the Screening Committee shnil be the samc as, that of tie DPC 

prescribed under tue relevant Rccruitnienl/Scrvicc Rules for regular prumotlori to the higher 
grndc to which financial upgradatiou is to be granted. However., in cases where DPC as per 
thin prescribed rules is hesdcd by the Chsi:tntn'Mentbcr of the UPSC, the Screciiiiig Committee 
tIfl(Ier the AC!' Scheme shall, tuivad, be headed by the Sccretnry or an officer of cqiilviilciit ittiik 
of the concerned Minitry/Dcpnhment. in rc.spcct of Isolated posin, the comuponition of the 
Screening Cununittce (with modil.icatlon as noted above, If zcm1uircd) jhnul beflib same as that of 
the DPC for promotion to anaIogou grade in that Mini ylDepnutinent. 

6.3 	in order to prcvcnt op'ratIon of. the AC? Scheme from resuhtingiuto undue strain on (lie 

administrative machinery, [he Screening CommIttee shaii follow a tlrnt-scbcduhi and meet twice 

in a Iirnaucial year - preferably in the cuui1c of Tanv-y and July for uicc processing of 
the ca.ws, Accwdingly, cases rntiturtng during the first-half (Apri1_Scptcncr) of a 1,tuticular 
financial year for grant of benefit; under the AC? Scheme sbRJI be takcu up for consIderation by 
the Screening Committee meeting in the first week of January of the preylous financial year. 
Similarly, the Screening Coriunittec meeting In the fist week. of July of a,iiy Ifluanclill year shall 
process the cnscs that vou1d bo maturing during the second-bat! (0ctobcr71'10rcb) of time same 
financial 'year. For cxaxnpk, time Screening Committee meeting in the first week of January, 
1999 wodid process the cases that would auain msW ity 'uring the perioJ April 1, 1999 to 
September 30, 1999 and the Screening Cor,muitcc xnuecting ih the first week of July, 1999 would 

proceo.s the cases that would mature durIng the period October 1, 1999 to M&rth 31, 2000. 

6.4 	To make t1le  Scheme operational, the Cadre donirnflimla Autbozide sI1oU constitute, (lie 
first Screening Commnhttcc of time cunrcnt Iiurwclol 'year within a month fwul,tlie ditto of Issue 
of these instructions to consider tie canes hint havo thcudy matured or would be maturing upto 
March 31, 2000 for grant of benefits under the AC? Scheme. The next Screening Committee 
shall he constituted as pot the tiinc-cbeduIc suggested above. 

'1 

rTiii 
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/ 

M1nsir1csfDcpaitmcii(s nit ndvlsed to oplote.tbe 1,uiUiiity of oLfcctlig 31tVi1)1V O  08  

/ minimise the adcljtiontzl fljiuncial coniiniUuont that hitroducliofi of the ACP Scheme may 
èuthil. 

8, 	The AC? Scheme shall becpinc operatlonal from tim date of issue of this Office 

Mciiorandum. 

In 60 far as perioith serving nUii3 indhui AutiR and Account 	cmpaUnbcfltS arO 

ConCerned, thesc orders issue nftcr coasultallon with the Comptroller and Audltoi.00flQral of 

india. 	 - 

The Fifth Central Pay Comrnss1ou ill pstagrph 52.15 of its Report has ii180 separutetY 

rccommendcd a "Dynamic Assured Career Progze83i0fl MechnijiSm" for dlhlorcnt streamS of 
doctor It has been decided that the said recommendation may be considered cj,a1fltCIY by tile 

administrative Ministry cOnCcrflCd 151 CO1JSuttahIOn with (ho Departmct1t of Pcrone1. and 

1 rniiiing and the Department of Espcndit'ire 

Any i!itcrprtati0Wc1m?rifiCU1i0 11  odoubt as to tue scope und rnemuiing of Uc5PrOV15i0n5 of 

the ACF Scheme shall be given by the Departmnnt of Personnel and Training 	
uiihmnc11tD). 

c ..  

1• 

All MinistxicsIDcpattmfldUUi may give wide circulation to titeso In6trct10itS for guidance 
of all concerned and also take immediate stops to implement the Scheme keeping In view the 
ground situation obtaining in s:rvkci/cn(jrca/ posts within their administrative Jurisdiction; 

Hlndi version would follow. 
	

H 
K. HA) 

Di rec to(E$t01m1t) 

To 

All Mh1i6trlcWi)1I1UflCflts of tire Goveujitlent of India 
I'residcut' SccrctiuIntfVIcc Prcsidcut'' Sccrc(nriV1'1tm0 Minintor'S Officef 
Supreme CouxttRajya Sabba Secretariat/I-Ok Sabha SecrctnriatJCflbic S.ctetariaV 

S 

 UFSC/CVCIC&A0/Ctr AdxniaistrativC Tribunai(P1iflCiPI }3coch), New Delhi 
All nttached/nubOrdifl8C officcm of (lie Ministry of' ersonuc!, Fut,Iic 

	

S 	 • Grievanccs and ?enionS 

	

4: . 	Scrctary, National Conuziia.i0fl for MlnoriLic3 

	

5. 	Secretary 1  Nniionnl Coronmission for Schcdulcd Castes/S chedulcd Tribcs 

	

(. 	Secrctmu, Staff Side, National Council (1CM), 13-C, Ferozcshah Road, Now Dcliii 

All Staff Side Members of the National Council (1CM) 

Establishment D) Section - 1&9QS.2.PI 

—Al- 
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The AC? Scheme erivisugc rucrcly placcmont in the higher 
j)ayS 1 c /91"fh1t of fiuianCial 

benefits (UUOU&I fJnnncia u1gred;3tiOfl) unly to the Govenuflant servant concerwd on 

basr and shall, therefore; neither ojnount to f
ctiona l/tcg1ht(t promotiOfl nor WOULd require 

rea (ion of new posts for the i,urpo; 

The Iiiicsi pay-scato upo hlcIi tli ulnanal upgredntiofl under tim Scheme 811fl11 be 
	L 

available will bcRs.14,JOO-18,3U0. Beyond thIslevel, there shall be 
no financial upgradatiofl 

and licr posts shall be filled strictly on vilcoricy based pxnotions;' 

The Unauclal bcncts under the AC Scheme shall be granted fror
,n the data of 

completion of the eligibility period prrtbcd under the ACP Scheme or from 
die dnle. of 

uuuc of these 1nstnction5 wluichevir is inter; 

The flrst' finiclal upradntion under the AC? Scheme shall be allowed after 12 yearS 

• of regular scMcc and the second upgIaUon afler 12 yearn of regular cicO floni th date of 
the flt financial upgradatio subject to fuli1llinnt of prescribed condidons- lii other wordS, I! 

the first upgradation gets 
postponed on accouLit of the crnploy.eC not found lit or due to 

dcparuenthl procecd[nr, etc this would lmve consequenUat effect on the  second upgradatioli 

Which WOUid also get defcnd nccord [ugly; . 

-

5.1 vo financial upgradmiomg under the AC? Scheme In the entlie GoVcflhlulCflt 
SCICC 

carccr of an employee shall be counted agniriat rcguinr promotions (Inclutlixug lu-situ pro 
10110fl 

and last-track prounoticIi avolled through limited departmentsl compcUtivc cxamluuutboui). nvnllcd 

Oui 
the grade in which an employee was 0ppointed as a direct recruit; Tiuir; shall mean that two 

financial upgradations under the AC? Scheme shall be available only If no regular promOtiOflS 

crring the prescribed poriod (12 nnd 24 years) have been availed by an crnpioyCc. II no 

mployec 
ho shall qualify for the has already got one regulur proxuotlOI1 r;ccond finnnctut 

upgradution only on 
completion of 24 ycu5 of regular service undbr tine AC? Scheme.. In cane 

Iwo prior promotions on regulan basis irnvc already been rcccIve by nun ctnpEOYCC, no benofit 

under the ACP Scbeui slil nccruc to luim 

- 5.2 . Residency periods (regular service) for nnt of benefits undcr.thc AC? Schema hail be 

counted horn the grade in which an employee was nppoi:cd 	a direct rocniit 

6. 	
Fulfillment of jiurnial promotion norms bnch-iflatk, dcpartwcflU1 cxaWiflnU0u, 

scniodty-tunn-fitnCS in the case of 
Orup 'D' employeeS, etc.) for grant of 

finanCial 

u1)gFadtiort5, pciforunnncc f Huch duties as arc c1itrwutod to the cmpboYC 	
together with 

IIna,uclal upgradadoos as peisonal to tine I ncunubelut for tine tntcd 

purposes and reatriction o the AC? 3clucinc for financial 
and c4rtaln other bcncflts (House 

iluibding Advance, allotuterut ,u1 Government nccounrnodat1o1L nlvancc5, etc only without 

onferring any privilegen related o 'Idghr status (e.g. 
• invitotqU to crcnJOuiIfll f.unC(LOltS, 

deputation w higher punts, dc) shall be enurcd for grant of bdnC1U11d 
tire AC? Scheme; 

- 	 • 	 ' 	 • 	
. 
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tiiiuiieial ti gradution ij,id': Uic Sehc!1Ic 111nI1 ho ltvcn to the nc;t highcr ,Ifl(it) in 

,_orchnccwiUi Un existing liieiarc'hy JJ fl cadfC/LfllcgOtY Of postc without ucuttug new 1)0 I('I 

or1lm puipose. llowcvcr, in case of isoluted posts, in the nbscncc of defined hjcrnrchlcal 
• 	 "grades,' financial •upgradation liall be given by the MinlslriesIDcPatttllClltS concerne(l in the 

immediately next h hcr.til!IIt[21p.W_Q1) 1ay-ncn1cs as indicated in IUj2kULJ1 
"" 	IS Ifl 

keeping with Part-A of the First Schedule annexed to tEic NotificatiOlt dntcd 5cptcnibcr 30, 1997 

Of the. Ministry of Pimuico (l)cpartinciit of xpcnditurc). For Instance, incumbents of i5ulaied 

posts in the pay-scale S-4, as indicated in will be eligible for the proposed two 
financiàlupgradations only to the pay-scales S-S and S-6. Financial upgrndaUon on a dynamic 

basis (i.e. without Iiaviiig (I) create posjs In the rcicvitnt scales of pay) has been 

recommended by ilid Fifth Central Pay. Commission only for the Incumbents of Isolated posts 

which have no avenues of promotion at all. Since financial upgradatlons under the Scheme 

shall be personal to the jacullibelit  of the Isolated post, the some shall bef1lled at its original 

level (pay-scale),when. vacated. Posts which are part of a well-defined cadre sbnfl.not qualify for 

the AC? Scheme on 'dynamic' 1)flSiS. The AC? benefits in their case shall be granted 

conforming to the exicting hierurcitical structure only; 

'flic financial upgiudat ion undcx the ACP Scheme shall be purely pctonl to the 

employee 
aitdslmll have JIQ relevance to his ficidority position. irs such, there shall be no 

additional financial upgradatkn for the senior employee on (lic groufl(l that the junior employee 

in the giadr has got higher my-scate urnkr the AC1 Scheme; 	 - 	 - 

On upgradation under the AC? Scheme, pay of an employee shall be fixed under the 

provisions of FR 22(1) n(1) nubjc.ct to a inininium financial benefit of Rs.1(10I - 
 as per the 

Department of Personncl and i'raiiiLrig Office Mcinoriuidutxi No.1/6197-Pay.1 dated July 5, 1999 - 

'flid iuuiidial benefit allowed tinder (bc'ACP Scheme shall 1)C final and 110 pay-fixatiOn benefit 

• shall accrue at (he tune of regu tar promotion ic; posting aguixist a fttnc(toiial posi In the higher 

[ grade; 

Orruit of higher pay-scale iiniicr the ACP Scheme shall be c:onditlonnl to (lie fact that an 

enipi oycc, while accepting the r; Id bc:nclit, sh at I be 
accjthw.&& for regular promotion on occurzenco of vacancy subsequently, In cane lie mcfuc 

tO accept the higher post on xcgtitar promotion subscqucntty, lie shrill be subject to normal 

debarment for regular promotion as prescribed iii the general InstructionS In this regard. 

However, as and when he acc.j>ts regular promotion thcreaftcr, he shah become eligible for the 

second upgrarlatlon undet (hic AC? Scticmnc only after he completes the required eligiWllly 

service/period uii'lcr (lie AC]' Scheme in that higher grad subjcc to the conditiomi that the 

• 	period for which he was debarred Thr regular prOmi)ottoll •.imahh iiot count for the put-pose. For 

• 	examplc,if a person lies got one financial upgradalion after rendering 12 years of rculnr service 

and after 2 years thccfmom if he refuses regular promotion and is consequently ' d( - blirred for one 

year and subsequently ho Is promoted to Ihe higher grade on regular hosts after completion of 

15 years (12+2+1) of regular service, lie shall be eligible for considcr;itioll for the ccond 

upgrada(iou tinder the AC? Schicmnc only after rendering ten more years in addition to two years 

of service already rcndcicd by him alter (lie firit financint upgrndaticui (2+10) in that higher 

grade i.e. after 2.5 years (12 ~2+1+10) of.mcgular service because the dcb;irincnt period of one 

year caw-iot be taken into account towrd; (tie required 12. years of rcgu !ar . sCrVkc in that higher 

grade; 

%we 
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In the matter of (JlscipIi11 '/pc(1flh1y pwcccditig, grant of bcnvflts under the AL 
Scheme shall e subject to :uic 	,overu(ng x]o.unaI proillolioii. Such cases shall, therefore, be. 
regulatc(l under the provjjons of relevant. CCS(CCA) Rules, 1965 and ins tructimm thcreundr; 

Thc propocd AC? Scheme contemplates merely 
pJJnJQI QL &IVJ.IJI1 	iii the 

higher i)ay-nc&etraut of flniiucinl bncflts o nly and shall not amount to ac:[unh/functjonal 
Prolflotiwi of the cznployccs conorned. Since orders regarding reservation lii promotion arc 
applicable only in the case of regular promotion, reservation orderWrostcr shall not apply to the AC? Scheme which 3hall extend its bcnofits uniformly to till eligible SIST employees also. hiOwCvt, at the time of rcgular/func(jorm{ (au) promotion, the Cadre Controlling Authorities shall cn.su thiat . aJl rcscryelf on orders arc applied slrlctIy; 

Existing 1hc-1,ujid promotion rchionie, Induding lu-situ promotion sciicine, In vnrIou 
Min;tries/Dept111t5 may,. as per cholco, continue to be operational for'tlie concerned 
Categories of cwp1oyce. I,Owcvr 1  these schemes, shall not run concurrently. with the ACP 
Scheme. The Administrative Minisry/Dcpnriicnt -- not the employees 	ahall have the 
Optwn In the matter to cliome betwceri the two schemes, i.e. existing time-bound promotIon 
scheme or the ACI? Scheme, for Ynhious catcgorics of employees. However, In case of switch-
Over from the existing tnie-bouod promotion scheme to time AC? Schcmc,,nll stipulations (viz, 
for promotion, redltribu Lion àí posts, upgradatiou involvi)g higher funetinal duties, ctc) made 
under tho former (existing) schemnc would cease LO be operative. The ACP Scheme shall liavc to 
be adopted in its totality; 

1 11 case of an employee declared surplus in his/item orgoidsation 
including U 	

and in case of transfers 
iiila(crai transfer on request, the regular ncrvicc rcmidcrci.l by liiizifher In time previous 

orgauisntjon lialJ be countc(1 11. 1 0111,1 with lmls,'iior regular scmvfce in .lii/1icr nw crgnnisntiozi for 
the purpose of giving financial upgradatlnmi under time Scheme; and 

Subject to Condition No. 4 above, in CnSC3  where the cmployces have already completed 24 years of. regulur scrvicc, with or without a promotion, the second finauciat up;madation under 
the scheme shall be granted diicctiy. Further, in order to ratiominhise unequal kvcl of stagnation, 
benefit of 8urplus rcgular StViCC (not (aken into account for tim first upgrndmmtlon under the 
scheme) shall be given at the subsequent stage (second) of financial upgradation tinder the 
ACt' Scheme as a one time. nlc&surc. In other worthi, in respect of (Unployces who have already 
rendered more than 12 years but less than. 24 years of regular scrvicc, while time first financial 
upgrmtdatioii shall be granted itnm';diatcly, (he surplus regular ;ervice beyond time first 12 years 
shall also be counted towards the next 12 years of regular s' vicc required for grant of the second 
financial upgradntion and, consequently, they shall be considered for the S(:CQfld financmal 
Upgmadation also as and when they cornplcto 24 years of mcgular scrvicp without waiting for 
complctio:\ of 12 more yearn of regular service alter the [list financial upgnudatlon already 
grunted under the Scheme, 

O/rictar('Etab/is/;rnefi t) 

H 
7(- 
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/ 	 NtfficatIoh M , Liytrtnbr 

LR~-U.KNC~ 	ANNJuj LIjjs f ncr 	
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5.No. 
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P.evi5ed Pay-5c01c.S (as) 
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QDCSTIN COIPORTION OF INDIA 	 -. 

DIRECTOTE GENERLLL INDIA RADIO, 
CIVIL CONSTRUCTION WING 

• 	 Ns.. --. 

=4MWi 

 
- -- -- - a - - - 

New De1h, the l.122000 

--Q 1iQLaQQQ 

In accorcnce with the 
Dp&i O.M.4o35034/1/97 

ES1;t(D) dated 9.3.99 and on the recomofldatjon of the Scroen1,g n)  Committee Shrj MKGupta, (c) who has completed 	 Junior 	Engineer  prom 	 12 Years of service. is grant 	 without any 

	

otjo1 	
fi.nancai upgradatj0 	under the  CP SChOff,C 

, in tile pay scale of 	
with Cffct from 0908.9 	 Rs 75OO-l?000/.  

2. 	
The financjai 

upgrada0 is granted subject to 
the COndition that the placement in higher pay scale shall not amoljnt to  SI. K 	 actual/function1 promotjn of Shri . Gupta 

This hCnefjt under 	Scheme being personal to him, it 
shafl havn n rejevance 

to h1 seniority 005 it10 and also for StCPPiIg 
up of pay at pr with hs 

4.

junjor 

 ho pay o the emp1oye will be fixed under FR V 	22-1(a)(I) 	
The option may be exercj 	within the stipulated period Th fixatjo benefit a11o,ed 

under the scheme shaij he final 
nd no pay 

• fixation benefit accrue at the time of regular promotion 

U
LI  

~  1.1 rf 2 E(c) 

Contd 
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41 —I `e-11  1  ~if e 	t, - he 	 enlpl OYC  

regul lyr '  Promot1 	b Subje. 	regto-
debarme, 	. 1r) 	 flot-,j 	omot. 0  

	

grant d 	not-j; 	
reg 	 abed 	

he 
O barme,t 

 Tile  
Second ?. 

COunted 	 Perj0 	er1-1 
C UIij 	

ACP 	ci 	
dt1 n

As Cfl1 .Cp ~'Chclrne 

	

ist? 	s't0 
serv' .r)eers 	 .23 	

g 
SChet7ie 

	

0, t'i 	 .COn 	 being 	 50ur)d 
ti- 	. 	

to 	 ° the 

	

ho duct (volIv) 	
CJ 	nio 	

a; 

ahol °°  

50oos7 t /1C 	1aecj Ths Pay 	5500: 

	

DOp- 	Pay 	 OW 	 SCa2. on  thi 	
1  

th(3 	. 	 Oil 	 tJ 
. 

	

agai 
'' 	

th 	 CC)rnbent 0,  by 	 the 
- •tncren,i 	.Rs ; 50008000

Y 	nt 2:ng Cting 
he 	thq 

8(!hct 	FUrth 

ShaU •tO 	 the fj
nanci 

as 	ar the h3gh 	ct 

opj- 	e JOrkji 	pa scale 	 also
Engineers 

Undertaj~e to 	
ng  ept81 rati 0 	000 so  

received b 	
ref(Jn 1 5cale of 

a at.1.oflof 

:s: : 
e Pro forrna an;14,nderlal 
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.T.he:ahovc ugradaim issubjipt tbpost audit 	' 

L 	 pnd if a ,r;y? averS payment. is made, the same 	11 be 

recoveredln 1umps'rn jiLbout any not,ice.  

F 	
U 	?Ths 13sue3 41th the appIoVa) of CCO 	in 

: 	consu1a11OnLt1
-1 Ifinance 	 I  
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J S UPPL 

ENGINEER OFFICL:ft- I TO cc-i 

I I  

	

• 	ipS ;i-o•  CEO Prasar Bharati , NetJ Delhi 
t 	DG/E-iC/DG:]. 	 I  

	

L3. 	CEI/CE-I/ChOf Architect. 
•Peisofl_ concernod.(ThrOUgh concerned  

1AJ ICI Delhi/c cutta/Mmh./C,anflai 

6. SE(E/C)/Pll ssJ(C/E)/SE(Trg). 
11 EE(C/E)/Ss(E/0)/Sw(Q/P&M) 
Junior Engineers 	sociatiOfl CC, AIR, Ne DeUi 

9.IR& Dd)n sc/ST Asui catiOfl, Ne4,Del. 

	

.10. 	Prot1a filè/SCrviCe Bbokof 	socQflCCrfled 

	

fl 	Office Order o1der/Cuard file 	1/ 
I 	

• 	• 12. 	Sprs .çopie 	10. 	 .• 	 . 

• 	 • 	• 	 • 	 • 
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0 _____ 
PRASAR BHARATI 

EROADCASTING CORPORATION OF INDIA 
DIRECTORATE GENERAJ,:ALL INDIA 

CIVIL CONSTRUCTION WING 
w mean 40

r  .11 I A-32015/1/2000cw1 	
New Delhi, the 26.07.2000 

	

0 RD 	R NO. 3212000 

In accordance with the DP&T O.M..No,35034/1/97... 
Estt.(D; dated 9.8.99, and on the recommendation of thG 
Screnjng Committee, the following Junior Engineers (C/E) wh 
have Cornpleted.12 years of service ithout anypromótjon are 
granted financial upgradation under ACP Scheme 'in the pay 5c1e of Rs. 7

500-12000/_ with effect from the dates mentioned against their names. 

JV?jpR ENGINEERS 

in 	Payscale 	Rs. 	flflfl_1cnornr 	 . .. . - 

.L.ze 
 

- ------- ------- 	 - - 

S.1O. 	NAME 	DATE OF 	DATE OF.EFFECT JOTMNG 	OF 1ST AC? 

1, 
 

Jayanta 	Mukherjee 
P.R. 	Saha 15.06.83 .  09 08,99 

 . 

P.f(.Roy Chcudhary 
17.06.83 
22.06.83  

 
V.P. 	Singh 
B.K 	Chattopadhyay, 

23.06.83 
-Dc- 
-Do- 

5. Ram Kumar 29.06,83 
26.07.83 

-DO- 

8. 
D.Sen 
S.N. 	Guha 

. 	

. 

20.08.83 
-DO-- 

. 

9 ian3zt Dutta 20.08.83 
24 08 8Z_," 

- - 	 DO- 
(0. Amitava Dutta 25.08,83 

-DO-- 
f1l. MUstaqun_u... 29.09.83 

-DO- 
2. Kashi Ram 04.10.83 

-DO- 
-DO-, 

DY. D tP'OR 0 	) 



Gøvernmont of India 
Directorate Generals All India Radio 

(Civil Construtt1n Ning) 

No.3 2 O 1 3//97.C.I 1i7 	New Delhi1 dated tho 
January, Jt, 1997. 

Subiectz Pronotion tCk tho grade of Executive Engix'eer 

Enclosed plea3e find herewith a copy of 
M..nis try of Information & oadcastin.g s Order 
No. 7197_B(D) dated 301.1997 on the above 
subject for information and necessary aotjn 

2 	Ch*irge Ocautnption ropoz't may be aont to 
this Diroctrate In duplic&to for further nocesi mary 
action. 

/ 

(Kishri Fni) 
SctiOn Officer 

for Director Gona1 
I 

R.Ca Das S hri. 	• . . . • . . . . . 	. . 
lentjvo EnginoerCiyj1) 

construction Wing, 
41.1 India ,Radio 

Uichar. - 

\ 



0 .02/2/96-(p) 
Govrnrnent of India 

runistry o In-formajon & roadca-jr0 
SIi 	tr.i tt,i 	(.' I'Linti 

New Del hi-i .10 001 

Dated 	30.01.1997 

I  

The President is pleased to appoint the -fo) lono officers officiating 	in 	the 	urade 	of 	ssista n t Enqiner(cjvj) 	/Asjstant 	Surveyor 	of. 	Works(Civj) 

	

to 0i1 ate in 	the cirade, of E>cutj', Enaineer(fljvji )JSurVeyor of WorfcCiv13) in the pay scaJe oi R5 3000--45C)CI in Civil ConstrL%cFjon Ni,no o-F \1 1 india Radicj 
with effect from the date ihy assume crqe o-f their 
respfctjve posis as indicatJ against each 

SNJ. 	Name oF th 	
Prnt postjn 	p Poti, and of f:1 	

d.qnatjon 

l. 	 2 	
, 	 4. 

I 

 

 

s. o. 

11. 

EE(C) Sambalpur 

EO-I t 	(--.E-i 
N. Delhi, 

SN(C) SS(J-I 
Uni 	N.D1hj 

EEC, Fill - 
Cal cut t a 

	

• ?-i11J- . L. ri thtr 	SW( C) SSW- 	 EE (C) - Ja±pUr 
Ltnit, N. Dihj 

E4b. c 	Vau } - bu 	NBH N. Delhi 	NB-1, J. Delhi 

Sb, N. ricJher 	EE(C, Bhopal 	EE(C) Dhopal 

f(I11i 	EE(;--1 	Calcutta EE<C)-jCalcit. 

Sb. Din- K.r. Mishr-a iSW(C) t3uiahatj. 	EE(C) 	Guciahati 
with CDC as EE(C) 

h. R N. 	 SW P&1) SSW-I I 	SW(P&M) SSW-1 I 
Unit, N. Delhi. 	•Unit N. D1hi 

Sh. j':,p• 	Enran 	EE(C), Banoajore EE(C). Bangalo,-e 

Contd...2/- 

Sh.. Sapjjv ECaI:r-a 

Sb. 	 .1n)sa 

Si. 	Sknh-i 

I'- - 	 ,-. 	 .•. 	 - 

\E(C) on long 
:i CE'/C 

Eb-1 to CE-I 
N. Deih 

EE(C) Siligurj 

EE(C), Patna 



1. 2. 4. 

12 Sh S. 	R. 	Mond1 SW(C> 	5351-1 SWC) 
Unit 	N. 	Delhi Unit 	N. 	D3hi 

SN. R.C. 	Ds EE(C). 	9i.1chr EE(C). 	SiLLNr. 

 SN. R_Ii.F(_ 	Parthi SWC) 	SSW--III SW(C) 	-IX 
Unit 	N. 	Delhi Unit 	N. 	Drihi. 

 Sh. ,  Nresh Kwnar EO-II to CE-I EE(C) 
N. 	Delhi. Chriditrh 

Sh. A.I<. 	Jain EE(C) 	Bareilly EE(C)4 	Bareilly 

17 Sh., S.C. 	Arora SW(C)SE<Trq) 5J(G1C).SE<rr 
N. 	Delhi N. Delhi 

15.. SN. <.5. 'Rooprci: EE(C), 	I.P. EE(C). 	I.P. 

•1 
B3an, 	N.Delhi Bhwn, 	N.De.Ui. 

 SN. 5-j EE(C). 	Chndivarh EE(C)-IT 
Soo:hna Et)n 
N. 	Delhi 

 SN. H.B.A. 	Khn EE(C), 	Ptadr a s EC), 	Madras  

 Sh. (3.3. 	Chnoekai-  EE(C) q 	Pune EE(C) 	Pune 

 Sh. P. 	F"ul1ai.N ASW(C)fiyderahad EE(C)c 	Itnarar 

2 7. 
11 

Sb. U. 	Raju AE(C, 	Tirupathi Eb-lI to CE-I 
N. 	Delhi. 

S 	N. 	fl SW(C) 	Calcutta EE(C) 4 Si1Qui 
Circle-I 

25. StI,,E. }hor -w%Jir SW(C). 	Guahatj s-w c 	G iwhti 

I. 

-S  

Vijr9Sh&rma 
Under Secretary to the Govt. ) o 	Indi 

Ph 	3384754. 

Con t(J 

2/ 



% C 
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Copy to 

1 	P&fO( IRL) 	Mir, of 1&Et. (GC Didq., N LAh± 

	

2. 	
P&Ao AIR ( All concerned tatjon 3 

	

. 	
Dte. 3ener21, All India Racijo 
Dte , N 	i . Delh 

General. Doordarri N, Delftj 
•E-j-C 	IR &  E-jn-Q •DoOrdrh 	N. Delhi Ch1f Enqinr_ 	CCWIR PTI 	ldg. N. Delhi 7 .'Vigilance Sectin Mm. o+I& & DG:IR, N. Delhi B.

onerned (through CCW) 
SEcretary, UPSC (attn. Sh.'.K. 	ora, L) with ref. to th Commj 	n 	letter 
da1j 13.1,997 	 I Ordcr fljrr. 
Spare coie(20) 	

; 

til

l 

njer SecreLry to tI 	Govt. o 	IrUi 

- 	 .' 	 - 



lroni 

Slid A.K.SARKAR 
Assistant Surveyor of vorks& 
( ''viI ( 'oust met ion Wing. 
MI India Radio. 

I )r. P. Knkoti l3uildmg. 1st Floor. 
( ihu ri Charia Ii 

(Jiwahii -781006. 

10 

The Chief Enginccr - I. 
Civil Construction Wing. 
All India Radio. 

Soochna Rhawan. 
Lodhi Marg. 

New Delhi - 110003. 

Request tr grant of2 Ad' ii favour ofShri A.K.Sarkar,ASW&, 
I.R.LA. no - 10518). 

With due respect and humble submissi ii I beg to state that I joined in this 
lepariment as Sectional Ofiiccr(Civil) on 13.03.1974 (Joining date) and subsequently I was 
promoted as The Assistant Enginecr© on 25.11.1983 I have already completed twelve years 
service in the present cadre as on 24.11.1995. 

Presently I have completed twenty foui, sof service on March 98. As per l)cptt. 
(if l'crsonnel and training , I Jnion ofindia O.M. no 	t504 1/1197-Estt. DL 09.08.99 I am entitled 
to get the 	ACP w. c S. March 98. Moreover! hae yet complete 30 years of service by next 
I 2M3.2004 

In view of the above it is requested to I indly take necessary action to grant (lie 
AC'!' and lix my pay in the next higher scale of Rs. lO.')OO - 325-15,200 since Mar 98. 

Thanking you sir. 

ours faithfully 

.K.SARKAR) 
l)tute: 04.12.2003 	 Assjs;uiiu Surveyor ofworks© 

CCW: AIR :: (luwahati 
(l.R.I A. no— 10518) 

Copy to 

The Chief Executive Officer, Prasar Rharati.P L1.l3uilding.2 floor, Parliament Street. 
New I)clhi for lavoudof kind information and necessary action please. 

'l'hc Superiiending Surveyor of Works© - II Civil Construction Wing, Al India 

Radio. Soochna Rhawan. Lodhi Road, New l)elhi - 110003 for information and 
necessary action please. 

The Superintending E:ngincerV, Civil Construction Ving, All India Radio, 1)r. P. Kakoti 
I tuilding , 1st lloor. (ianeshguri ('hariali . (ui'.ahati - 781006. for information and 
necessary action please. 

%.K.SAR-KAR) 
Assistant Surveyor ofworksc 
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IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL & L 
GUWAHATBEtHUWAW 'TI il 	 11 

ORIGINAL APPLICATION NO. 121 OF 2004 	 U 

IN THE MATTER: 
- Shri Alok Kumar Sarkar 	 ... Applicant  ' , \~' 	i~~' 

VS- - 

Union of India & others. 	... Respondent 

Written Statement for and on behalf of Respondents 
No.1 to5 

I, V. K. Chaudhary, Supelintending Engineer(Civil), 

Civil Construction Wing, All India Radio, Guwahati do 

hereby solemnly affirm and lay as follows 

That I am the Superintending Engineer(Civil), CCW, All India Radio, 

Guwahati and Respondent No.5 in the above case and as such fully 

acquainted with the• facts and circumstances of the case. I have 

gone through a copy of the application and have understood the 

contents thereof save and exempt whatever is specifically 

admitted in the Written Statement, the other contentions and 

statement may be deemed to have been denied. I am authorized 

to file this Written Statement on behalf of all the respondents. 

Para 1: The respondents beg to offer no comments. 

Para 2: The respondents beg to offer no comments. 

Para 3: The respondents beg to offer no comments. 

Para 4: Facts of the case. 

Para 4.1: The respondents beg to state that this is matter of record. 

Para 4.2: The respondents beg to state that this is matter of record. 

Para 4.3: The respondents beg to state that this is matter of record. 

Para 4.4: The respondents beg to state that this is matter of record. 

Para 4.5: The respondents beg to state that this is matter of record. 

Para 4.6: The respondents beg to state that this is matter of record. 
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• 	Para 4.7: 	With regard to the statement made in paragraph 4.7 of the 

application, the respondents beg to state that on the advice of the 

Ministry, the matter regarding grant of ACP to Asstt. Engineers 

had to be kept pending till the issue of grant of higher scale of 

Rs.7500 to Rs.120001-, granted by Prasar Bharati to AEs, instead 

of the pay scale of Rs.6500 to Rs.10500/- granted by Pay 

Commission to AEs, was resolved. Subsequently, this matter had 

to be further kept pending tifi the settlement of various court 

cases filed by Diesel Technicians/Programme staff Association, 

demanding higher pay scale at par with the upgraded pay scales 

granted to certain cadres by Prasar Bharati, as mentioned above. 

- Thus, because of the reasons as explained above, the applicant 

as well as other similarly placed employees, could not be 

granted the ACP benefit as prayed for in the OA. the 

clarffication was necessary as the AEs have already been 

• granted upgraded revised scale w.e.f. 1-1-96. However, the 

matter has now been resolved in consultation with DOP&T 

and the Govt. • has agreed to grant the financial upgradation 

under the ACP to all eligible Asstt. Engineers including the 

• applicant. The case of all the eligible AEs for grant of pay scale 

of Rs.10,000- Rs.15,000I- are being processed as per the 

provisions of ACP scheme and the instructions of the Govt. 

Para 4.8: 	The respondents beg to state that the statement made in Para 

4.7 of the Written Statement is reiterated. 

Para 4.9: 	The respondents beg to state that the statement made in Para 

4.7 of the Written Statement is reiterated. 

Para 4.10: 	The respondents beg to state that the statement made in Para 

4.7 of the Written Statement is reiterated. 

Para 4.11: 	The respondents beg to state that the statement made in Para 

4.7 of the Written Statement is reiterated. 
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Para 4.12: 	The respondents beg to state that the statement made in Para 
4.7 of the Written Statement is reiterated. 

Para 4.13: 	The respondents beg to state that the statement made in Para 
4.7 of the Written Statement is reiterated. 

Para 5:1 	The respondents beg to state that the statement made in Para 
4.7 of the Written Statement is reiterated. 

Para 5:2: 	The respondents beg to state that the statement made in Para 
4.7 of the Written Statement is reiterated. 

Para 5:3: The respondents beg to state that the statement made in Para 
4.7 of the Written Statement is reiterated. 

Para 5:4: The respondents beg to state that the statement made in Para 
4.7 of the Written Statement is reiterated. 

Para 5:5: The respondents beg to state that the statement made in Para 
4.7 of the Written Statement is reiterated. 

Para 5:6: The respondents beg to state that the statement made in Para 
4.7 of the Written Statement is reiterated. 

Para 5:7: The respondents beg to state that the statement made in Para 
4.7 of the Written Statement is reiterated. 

Para 6: That with regard to the statement 	made in paragraph 6 of the 
application, the respondents beg to offer no comments. 

Para 7: 	The respondents beg to offer no comments. 

Para 8: 	The statement made in para 4.7 of the Written Statement is 

reiterated. However, in respect of Para 8.3, it may be stated that 

there is no valid and legitimate case for paying cost of the 

application to the applicant, in view of the reasons explained 

against para 4.7. above. 

Para 9: 	The respondents beg to offer no comments. 

Para 10: 	The respondents beg to offer no comments. 

Para 11: 	The respondents beg to offer no comments. 

Para 12: 	The respondents beg to offer no comments. 



VERIFICATION 

I, 	Shri' 	V.K. Chaudhary, Superintending Engineer(Civil), 

Civil Construction Wing, All India Radio, Guwahati being 

authorized to hereby soleñmly affirm and verify that, the 

statements made in paragraph  of the written 

statement are true to my knowledge and those made in 

paragraphs 4) bs 4' being matters of record are true 

to my information and I have not suppressed any material 

fact. 

And I sign this verification on this 	th day of 

December, 2004 at Guwahati. 

(C 
Crtcase/AKs/l1-14 


